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P A R T  IV 
Acts of the Gmjarat L.q$slatnre and Ordinances promaltmttcd wad 

Regulations made by the Governor. 

The following Act of the GuJarat Legislature having been assented to by the 
President on the 23rd December 1970. i s  hereby published for general infom~ation. 

N. C.  BUCH, 
Deputy Secretary to the Government of Gujarat, 

Legal Department. 

GUJARAT ACT NO. 13 OF 1970. 

(First published. after having received the assent of the President in thc 
"Girjnrat G O Y E ~ I I ~ I P ~ ~  Gt~zefte'' on the 24th December 1970.) 

An Act further to amend the Pharmacy Act. 1948 in its application to the 
State of Gujarat. 

It is hereby enacted in the Twenty-first Year of the Republic of India as 
bllows : - 

I. This Act may be called the Pharmacy (Gujarat Amendment) Act, 1970. g b d  

8 of 2. In section 19A of the Pharmacy Act. 1945 in its appIication t0 the Sfate~,end,,~~ 
lor84 d Gujaraf in sub-section (3). for the words "five years"tthc words "seven years" ~'~~~~,l~~ 

shall be, and shall be deemed always to have been, substituted. of 1W8. 
I 
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fipml of 3. The Pharmacy (Gujarat Amendment) Ordinance, 1970 is hereby repealed 
Guj. Orrl. 
2 of 1970. and the provisions of sections 7 and 25 of the Bombay General Clauses Act, 1904 2 ,f 

shall apply to such repeal as if that Ordinance were an enactment. 1970. 
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